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(v) NEED FOR SETTING UP OF A

BENCH OF ALLAHABAD
HigH Courr AT MEERUT.

SHRI GEORGE FERNANDES
(Muzaflarpur) : There has been a
long standing demand from the
District Bar Assoc’ations and
from the pople of the districts
of  Western Uttar Pradesh a
for the sctting up of a Bench of the
Allahabad High Court in Meerut.
The demand was backed by frequent
agitation involving large sections of
the people of theregion. The Banarsi
Das Ministry had made a recommen-
dation to the Central Government to
sct up such a Bench. Unfortunately,
there has been no positive action by
the Central Government on this
demand,

In the meanwhile, there has been
a major escalation in the agitation
for setting up of the Bench. "During
the last two months, the lawyers have
been intermittently boycotting the
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courts Sndtinishasmteda sitauation

- where several - thousand undertrials

are languishing in prisons all through

thear el being proceeded with and]
ir trial being pro with

or without getting bail.

-The District Bar Associations,
trade unions and mass organisations,
farmers’ organisations and political
parties have now given a call for
bandh in the districts of Western
Uttar Pradesh on March 16. This
will result in dislocation of normal
life in the region. Worse, this will
trigger off a mass movement which
may create, among other things, a law
and order situation in the entire region.

Uttar Pradesh is a large State
of long distances and a population
that is one scventh of the population
of the country. The State High
Court located in Allauhabad has
one other Bench located in Lucknow.
_fI_oustice inm Uttar Pradesh is, there-

re, both delayed and expensive.
The demand ul‘tge people for a Bench
in Western Uttar Pradesh is fully
justified. It will save the litigants-
from these districts a lot of money,
time and harassment. I would urge
the Law Minister not to delay taking
a decision on this matter any further,
and to give assent to the unanimous
rccommendation of the Lok Dal
Ministcy headed by Banarsi Das
to st upa Bench in  Meeruy
{(Infrruptions)

(vi) NON-EMPLEMENTATION OF
PALEKAR AWARD BY THE
MANAGEMENT OF A U. P.
HINDI - DAILY ‘“Bharat®.
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(vii) REPORTED SUGGESTION BY
WORLD BANK TEAM FOR
IMPORT OF HIGH POWERS
LOCOMOIVES BY INDIA.

PROF MADHU DANDAVATE:
ﬁajagmr It is reported that the
orl k team which recently
visited India, had eleborate discus-
sions with the Railway experts and
the team indicated that no World
Bank aid would be available to the
Indian Railways, unlessthe Railways
decide to have computerised mana-
gement system so as to adequately
plan the rolling stock, wagon load-
ingreview all India marshalling orders
and organise up-dated reservation
system.

The World Bank has suggested
the import of high power locomotives.

AN HON. MEMBER : High
powered locomotives ? You were
the Railways Minister,

PROF. MADHU DANDAVATE:
Please do not be disturbed. I am not
referringto you. I am referring to the
World Bank. I have never imported
high powe locomotives.

In the past also there have been
pressures for the import of high
power locomatives. But the railways
resisted these pressures, in view of the
fact that the railways were self-
sufficient in locomotives and there
was no need of import of high power
locomotives; instead, an exper ment
of double headed trains was
attempted.

The RailwayMinister should make
a catcgorical statement whether the
Railway administration desires to
reverse its attitude towards the
import of high power locomotives.

OTIRMOY BOSU_ :
) Sir on a pomt



